
CENTRAL ADMINISTRATIVE TRIBUNAL, PRINCIRAL BENCH

NEW DELHI

Original Application No. 1507 of 1997

New Delhi, this the 1 3t.h dav of Mav, 1998

Hon'ble Mr. K Muthukumar, Member (A)
Hon'ble Mr. T N Bhat, Member (J)

Chandryika Prasad, R/0 67--B5 3, • Railway Colony,
Tuglakabad, New Delhi - 1 18 @44. — APPLICANT.

(By Advocate Sh. Rajesh Kumar Sharma)

Versus

1. Union of India, through Chairman
R a i 1 w a y B o a r d, M i n i. s t r y o f Ra i 1 way,
Rail Bhawan, New Delhi.

2. The Divisional Railway
Manager, Northern Railway,
New Delhi.

3. The S©nior Divisiona1 E1ectrica1
E n g i n es e r / T R D, D e 1 h i D i. v i s i' o n ,
New Delhi.

(By AdVocate -Sh, R L Dhawan)

■RESPONDENTS.

ORDER (ORAL)

By Mr. k Muthukukumar. Member (A) -

The

proceedi ngs

ground that

s 0 v n V 0 3 T" s:

applicant. seeks quashing the enquiry

dated 5.9. 1990 (Annexure P—II) on the

the matter has been pendina for the ■ last

Counsel for the respondents submits that the

enquiry has since been completed on 12.5. 1998. The

final order passed is taken on record today and a cony

of the same is handed over to the counsel for the

applicant.



"V''-

(2 )

The applicant, by an order of the di s^sj_p^. i na r y

authority, has hneen awarded a penalty of withholding of

Increment for a period of thi-ee years withoi.it cumulative

effect.

I n " V j, e w o f t h a a b o v e d e v e 1 o p m e n t,, t, h e p r aver

sought, for, in this application, does not survive any

longer and hence the application has become infructuous.

Accordingly, it is dismissed as having become

infruotuoLis, reserving, tfie right to the anplicsnt to take

such action as may be available to him under the law. No

cos ts.
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(T N BHAT)

MEMBER (J)

(K MUTHUKUMAR)

MEMBER (A)

/ s u n i. 1 /


